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IN THE HIGH COURT OF DELHI AT NEW DELHI
" F.No.746/DA-3TT/DHC/MNo.__ 1Y

Dated: - [3-0(.92037%

From,

The Registrar General

Delhi High Court

: New Delhi

To,

(on the website of Delhi High Court) -
Sub: Notice inviting Tender for purchase of Dell Optiplex 7000 Micro Desktop & Dell
C3422 WE 34” WOHD Curved Conferencing Monitor with three (3) vears onsite warranty
each.
Sir/Madam,

This Court intends to purchase Dell Optiplex 7000 Micro & Dell C3422 WE 34” WQHD

Curved Conferencing Monitor with three (3) years onsite warranty each and invites quotations to
be submitted by the firms/vendors authorized by OEM(s) to participate in the instant tender.

The terms & conditions of this tender are as under:-

1.

Interested firm(s) / vendor(s) authorized by OEM are requested to submit the
necessary quotation(s) for Dell Optiplex 7000 Micro & Dell C3422 WE 34” WQHD
Curved Conferencing Monitor with 3 years onsite comprehensive warranty to be used
by Hon’ble Judges of this Court along with the copy of current authorization letter
issued by OEM in their favour and Earnest Money Deposit (EMD) for a sum of
Rs.10,000/- by way of Demand Draft or Bankers Cheque drawn in favour of “The
Registrar General, Delhi High Court” payable at New Delhi.

Quotations received without EMD shall be summarily rejected and no request for
waiver of EMD will be entertained.

Selected Firm(s) / Vendor(s) will also be required to submit valid authorization letter or
copy of valid authorization letter issued by OEM duly attested under the seal of
selected firm at the time of submitting Invoice/Bill for payment mentioning
warranty/support period. '

Sealed envelope containing the quotation, EMD and authorization letter as
required must reach to the AOJ (IT Branch), Lawyers’ Chamber Block-III, Room
No. 6, Ground Floor, Delhi High Court on or before "Tlllw 23 till 5:30 P.M.
clearly mentioning the rates inclusive of GST/Tax rate, warranty/support period and the
delivery schedule of the product being offered.

The big envelope(s) should be addressed in the name of “The Registrar General,
Delhi High Court, New Delhi” and the subject “Quotation for Dell Optiplex 7000
Micro Desktop & Dell C3422 WE 34” WQHD Curved Conferencing Monitor” along
with ‘due date’ should be superscribed on the envelope.




10.

11.

12.

13.

14.

15.

16.

The validity of rates must not be less than 180 days from the last date of
submission of quotation. Quotations with less period of vahdxty of rates shall be
summarily rejected.

No quotation shall be entertained after due date. Sealed envelope(s) without subject
having been mentioned on them shall be summarily rejected.

The quotations must be tendered strictly in the format mentioned in Annexure-‘A’
& Annexure-‘B’ of this tender. Quotation(s) offered in any other format than
prescribed shall be liable to be rejected.

The DD/Pay order towards EMD of all the tenderers, except the lowest three, shall be
returned to vendors on their written request after finalization of selection process &
EMD of successful tenderer will be retummed only after supply and successful
installation of the first order placed on the successful firm after fulfilling all codal
formalities against receipt. The DD/Pay Order of L-2 & L-3 will be returned upon
return request after issuance of the Purchase order to the successful tenderer.

If the offer of quotation is withdrawn by the bidder before/after opening of tender or
any other default is found, the amount of EMD shall be forfeited and the firm will be
blacklisted from participation in future tenders of this Court.

The selected vendor is also required to submit the details of SPOC (Single Point of
Contact) for after sale support and will also ensure that the complaints notified to
designated SPOC person are attended and resolved expeditiously.

The selected eligible L-1 firm shall be bound to supply the required item within three
weeks from the date of issuance of Purchase Order, failing which the purchase order
issued shall be liable to be cancelled without entertaining any communications in this
regard unless sufficient cause is shown (supported by documentary proof) for such
lapse. The firm shall be liable to be blacklisted to participate in future tenders of this
Court if failed to supply any cogent reason.

In case the Purchase Order awarded to the eligible L-1 firm is cancelled due to non-
supply of goods within the stipulated period, the Purchase Order will be awarded to the
next eligible L-2 vendor / firm, .

If multiple quotations are submitted by a firm / vendor, all such quotations submitted
will be liable to be rejected at the first instance.

After opening of the sealed quotation(s) if any correction is found in the offered rate,
which renders the whole Tender process doubtful or ambiguous, the said quotation
shall be summarily rejected. After opening of the sealed envelope(s), if any firm /
vendor attempts to revise the base price offered on one ground or other, their offer of
quotation will be rejected and the firm will be blacklisted to participate in future tenders
of this Court.

The firm/vendor shall also have to give an undertaking (as per Annexure-*C’) that
neither the firm nor its Partner/Director/Proprietor has been blacklisted/banned and its
Business  dealings with the Central/State = Government/Public  Sector
Undertakings/Autonomous Bodies have not been banned/terminated on account of poor
performance/conduct and also that all the terms and conditions of the instant Tender




Notice are acceptable to them. The quotation received without undertaking shall be
summarily rejected. '

17. 1In case the firm/vendor wants any clarification regarding this Tender, Mr. Zameem
Ahmad Khan, JD (IT) at Tel. No. 011-43010101 (Ext. 4563) may be contacted

This Court reserves the right to modify/amend the quotation letter/terms & conditions
at a later stage.

Yours truly,

L4

171112023
(Deepti Chhabra)

Deputy Registrar (IT)
for Registrar General

CC to:- Joint Director (IT), Delhi High Court- for uploading on the official website of the Delhi High
Court.



Annexure-‘A’

Technical Specification for Dell Optiplex 7000 Micro Desktop & Dell C3422 WE 34

WQHD Curved Conferencing Monitor

" Desktop
Compliance
(Yes/No)
: Please mention the make
ST . . . and exact specifications
S.No. | Description Technical SPCCIﬁ?atIOII’ Reqd. offered for the desktop.
Please also highlight the
higher specification, if
: any, offered
1 | Form Factor | Ultra Small Form Factor
’ Chipset Intel Q670 Chipset and compatible
configuration
3 Processor Intel i7 12th Generation 12700T with Q670
Chipset and compatible configuration
4. | Memory 32 GB,16X2 DDR4, 3200 MHz or higher
5 Storage M.2 2280, 1 TB, PCle NVMe Gen3 x 4 Class
40 SSD
Graphics Intel® UHD Graphics 760 for 12"
6 Generation Intel Core™ i5 Processors.
7 oS - Window 10 Pro or Latest, 64-bit '
Port —Front | 1 Universal Audion Jack, | Re-tasking Line-
3 in/Line out audio port, 1 USB3.2Gen2x |
Type-C® port 1 USB 3.2 Gen 1 type-A port
with power share.
Port — Rear | 1 RJ45 Ethernet port, 2DP port, USB 3.2
9 Gen2 Type-C® port, 4- USB '
3.2 Gen 1 type-A port with smart power
10 | Keyboard Wireless ‘
11 | Mouse Wireless
Wireless Intel® AX201, 2x2 MIMO, 2.40 Gbps, 2.40
12 Ghz/5GHz, Wi-Fi6 (WiFi 802.11ax),
Bluetooth 5.1 )
Slot 1 M.2 2230 slot for Wi-Fi and Bluetooth card,
13 1 M.2 2230/2280 slot for SSD/
1 SATA slot for 2.5 inch hard drive
14 Networking | Integrated Gigabit 10/100/1000 Ethernet
. Controller
15 Power 90 W AC adapter, 4.5 mm barrel for 35 W

Supply

CPU




Certification

Energy star qualified configurations available
EPEAT Registered configuration available

16 TCO 8.0 certified configurations available
CEL WEEE Japan Energy Law South Korea
E-Standby EU RoHS, MIL STD 810 H tested

17 | Warranty 3 year with Next Business Day on-site service

Note: All specifications are minimum and higher specifications are always acceptable

Monitor : 34 inch curved WQHD resolution Video Conferencing Monitor

Compliance
(Yes/No)
Please mention the make
and exact specifications

S.No. | Description Technical Specification Reqd. offered for the monitor.
Please also highlight the
higher specification, if
any, offered
1 Size 34 " Or Higher
2 Resolution | 3440 X 1440 @ 60 Hz
.. |1DP,1HDMI2.0,1 USB Typecand 1 RJ "
3 | Connectivity | 45 | 3.5 mm Head phone jack
4 Speakers | Inbuilt Dual Speakers for Conferencing
5 Camera Inbuilt webcam with minimum HD quality
6 Stand Height adjustable with Tilt and Swivel
7 | Aspectratio | 21:9/3800R ( Curvature)
Panel type, -y .
8 Surface In plane Switching ( IPS ), Anti glare
9 Warranty | 3 year with Next Business Day on-site service




Annexure - ‘B’

Name of the firm:- Address of the Firm:
Contact No.: - Email Address:
Price Bid

Description Price Tax | Total Price | Under - | Validity | Three years | EMD of | Remarks
of Product offered |Rate offered for | taking | of Rates onsite Rs.10,000/~ (if any)

forone | (%) oneunit |furnished|(180 days comprehensive (Yes/No)

unit (incl.of taxes) (Yes/No) | or more) | warranty
{without in Rs. (Yes/ No)
taxes) in
Rs.
A B | C D E F G H I

Dell
Optiplex
7000 Micro
Dell C3422
WE 34” .
WQHD
Curved
Conferencing
Monitor

Price as per column ‘D’ (per unit) in words

Date:
Place:

Signature of the authorised Signatory
of the firm/company/organization

+ Interlineation/Corrections/Overwriting not allowed

Official Stamp/Seal




Annexure — ‘C’

UNDERTAKING
I/We undertake that neither the firm (name of the firm )
nor its Partner/Director/Proprietor (name of all owners ) has

been blacklisted/banned and its Business dealings with the Central/State Government/Public
Sector Undertaking/Autonomous Bodies have not been banned/terminated on account of poor
performance/conduct.

I/'We also undertake that all the terms and conditions of the instant Tender Notice are
acceptable to me/us. ‘

I/'we also undertake that in case the supply is not found to be in conformity with the
purchase order or any other distortion, the whole supply will be taken back at the cost of the
firm with replacement of goods within 3 days.

I/we further undertake that I/'we have confirmed and correctly applied the HSN Code of
the required item and its corresponding applicable GST rate as on date with sole responsibility.
(Strike out in case of the firm/vendor is claiming exemption from GST & offering net rates)

Wy
i

Signature of the authorised
Signatory of the firm/company/organization
Official Stamp/Seal
Date:-

Place:-





